
THE HIGH COURT OF ORISSA: CUTTACK

Invitation for Submission of
Expression of Interest for

Developing, Designirg, formatting
and Printing of the Annual Report of
the High Court of Orissa, 2o26 & its
web version and the financial bid.

Tender Notice No. XII(XIII- 5,4-2O21-22-L4456 / Dated: LS'o,9'2o26



A. Introduction and obiective

IIigh Court ol'Orissa invilcs Exprcssions of Intcrcst (in shoa EOI) from rcputcd,

cxpcricnccd, profcssional and financially sound Printing / publishing units hcreinaftcr callcd

'qycndors" for dcvcloping, dcsigning, formatting, printing and dclivcry ofthc Annual Rcport ofthc

Ifigh Court of Orissa lor thc ycar 2026 & its wcb vcrsion undcr ccrtain tcrms and conditions.

'l'hc objcctivcs of this EOI arc to shortlist thc compctcnt and qualificd vcndors

who posscss thc rcquircd tcchnical capabilitics, advanccd infraslructuc & machincrics and dcsign

cxpcrtisc to dclivcr a high-quality publicalion.

'lhc dctails of thc sclcction proccss shall bc as pcr thc timclinc detailed bclow.

SI Schcdulc

No.

Datc of floating ofthc noticc for submission

of IiOI

Duc datc and timc ofsubmission ofEOl

Opcning of Ir0l

Opcning of frnancial bid

2

3

Thc intcrcstcd vendors arc requircd to submit thc IIOI and financia[ bid scparatcly.

'l'hc scalcd covcr - I containing thc *EOI" and scalcd covcr -II containing "Financial Bid",

both placcd in a third scalcd covcr supcrscribcd "l)xprcssion of Interest for Dcvcloping,

Dcsigning and Printing ofthe Annual Rcport ofthe Iligh Court ofOrissa,2026 & its web

vcrsion" must bc submittcd on or bcforc thc schcdulcd datc and timc.

'l'hc noticc and thc documcnts pcrtaining to thc invitcd llOI can bc downloadcd

from thc wcbsite of thc IIigh Court of Orissa "https://www.orissahighcourt.nic.in/tcndcr-

noticc/" and thc EOI must rcach thc undcrsigncd by spccd post / rcgistcrcd post / couricr & can

also bc submittcd dircctly. tsOl rcccivcd bcyond thc stipulatcd datc and timc shall not bc takcn

into considcration.

No fcc is rcquircd as per Rulc 223(iv) ofOGFR (Odisha Gencral ]'inancial Rulc) 2023, Financc

Dcpartmcnt, Govcmmcnt of Odisha as thc participating vcndor is to submit the documcnt by gctting it

downloadcd from thc High Court Wcbsite.

2

Date

18.09.2026

09.10.2026 up to

5.00 p.m.

13.10.2026

at 4.45 p.m.

13.10.2026

at 5.15 p.m.

I

I
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B. Scope of Work

Thc sclcctcd vendor shall bc rcsponsiblc for thc cnd{o-cnd produclion (dcvcloping,

dcsigning & layou! lypc sclting & proofrcading, formatting, printing, binding & finishing and dclivcry

of dtc Amual Report of thc Iligh Court of Orissa for thc yar 2026 & its web vcrsion) of thc annual

rcpotl bcming thc following tcchnical and printing specifications: -

1) Designing ofAnnual Report

. photography

o Digital Conversion for wcb

o printing

o Matt Laminalion on covcr & dust jacket

o [JV, Dmbossing on covcr & dust jacket

. Hardbound with bookmark

2) PrintingSpccification

o Mattcr Art Papcr

o Four-color offsct printing

. Papcr:130 GSM (inncr)

. Dustjackct in 170GSM board

. Slip in case board (thick board-300 GSM)

3) Quantitative Paramcter Specification

o Estimated pagc count Approximatcly 350 to 400 no ofpagcs)

o Quantity - 350 nos. ofhard copics

o Language - English

. Sizc - A4 Size

. Layout - Conccpt crcation, Layout & text

formatting and high-rcsolution data visualization (Cha(s, tablcs

and infographics)

o Paper Quality (Inside

and covcr) & Binding

. 'l'imclinc

- As indicatcd abovc

- Complctc dclivcry within thc stipulatcd

time fiom thc datc of final contcnt approval to bc intimatcd in

thc work ordcr
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C. Elieibility Criteria

Interestcd vcndors must meet the following minimum criteria to bc shortlistcd

lor financial bid evaluation.

. Legal status- Must bc a rcgistcrcd commercial publisher with a valid lradc

liccnsc, registration undcr thc GST Act and PAN

o Experience- Must have minimum of three years of experience immed'iately

prcccding thc datc of submission of EOI in high quality printing specifically

publishing annual reports.

r Infrastructure- Must posscss modcrn in-housc DTP soflware, high spccd

offbct/digital printing machincry and automatcd binding facilitics.

o Financial Standing- Minimum average annual tumover of Rs. 20 lakhs ovcr

the last threc financial years (2023-24,2024-25 &2025-26).

r Past performance- Must not havc any criminal procecding pending against

it and must not have been blacklisted by any govemment body, PSU or autonomous

institutions.

D. Documents to be submitted

Thc applicanls arc rcquircd to submit the following documcnts in hard copy eithcr

in hand orby registcrcd post addrcsscd to thc Registrar (Judicial), High Courl ofOrissa,

Cuttack: -

a. H,xprcssion of lnterest with signaturc and seal of authorized pcrson

b. Documcnts (Copies of the work orders or completion ccrtificates) showing cxpcrtise and
cxpcricnccs in cxccuting similar work during last three y cars i.c. (2023-24 to 2025-26).

c. Copy of thc valid rcgistration ccrtificatcs in support of thc status of thc

publishing unit including copy of certificate of incorporation in case of
Limited Company, partnership dccd in case of partncrship firm and

rcgislration in casc of a proprictorship firm.

d. Copy of thc ccrtificatc ofrcgistralion undcr GST Act.

e. Copy of thc PAN cxisting cither in 1Ic namc of the firm for the Limitcd
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Company or in thc namc of individuals in casc of othcrs.

f. Copy of thc rcgistration certificate UDYAM in support of thc MSME

status.

g. The profilc of thc organization and the lisl of in-housc printing, dcsigning

& binding facilities.

h. Copy of the Auditcd balancc shcet as wcll as acknowlcdgcmcnt slips of
lT rcturns for thc financial ycars (2023-24, 2024-25 and 2025-26).

i. Undcrtaking to abidc by the terms and conditions ofthis noticc as pcr Anncxure-

I and thc work ordcr.

j. Lcttcr of authorisation as pcr Anncxurc-2.

k. Dcclaration on the stamp papcr of appropriatc valuc in shapc of a{fidavit from

notary with respcct to non blacklisting by any govcrnmcnt body, PSU or

autonomous institutions with rcgard to any work in the past as pcr Annexurc-3.

l. Dcclaration in biddcr's lettcr hcad with signature and scal of authoriscd

reprcscntative with rcspect to non-pending ofany criminal procccdings against it

as pcr Annexure-4.

m, Applicant details as pcr Anncxurc-5.

E. General tcrms and conditions

1. Evaluation of EOIs of thc participating vcndors shall bc on thc basis of tcchnical

capabilitics, infrastructure, past cxpcricnccs, hnancial standing and all othcr cligibility

criteria as has bccn indicated in this noticc.

2. Invitation of a scparatc standalonc technical bid is not rcquircd as thc lrOI itsclf

incorporatcs thc ncccssary tcchnical and cligibility cvaluation critcria and sought for basic

technical compliancc documents, organisation profilcs and statutory crcdcntials.

3. Simultancous invitation ofEOI and financial bid is only to avoid delay in the proccss and

cnsurc pricc compctitivcncss as wcll as crcatc thc cnvironmcnt to avail thc ncgotiation

opportunity.

4. Pricc quotations arc to bc includcd in thc Financial Bid only as per thc spccifications

mcntioncd in Anncxurc-6.
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5, Thc financial bid of thosc participating vendors shall bc considcrcd for evaluation rlrto

qualify thc IiOI scrutiny proccss and gcts shortlistcd by thc dcsignatcd committcc

constitutcd for the purpose.

6. Thc authorizcd rcprcscnlativc on bchalfofthe vcndors dcsiring to rcmain present during

thc cvaluation proccss of IJOI and financial bid arc rcquircd to producc thc authorization

lcttcr, thc idcntity card issucd by thc organization or any othcr pcrsonal crcdcntial to

establish his / hcr idcntity.

7. Thc succcssful bidder at the timc of cxecution of agreement shall have to fumish an

unconditional and irrcvocablc Pcrlormancc Bank Guarantcc (As pcr Rulc 213(i) ol the

O.G.I.-.R, 2O23) of an amount cqual to 5% of thc total ordcr valuc of the conlract drawn

on any Bank (as stipulated in Financc Dcpartment Circular No. 22857lF , Dt: 19.08.2021 )

in favour of"Thc Rcgistrar (Judicial), Orissa High Court, Cuttack" within 7 days of issuc

ofwork ordcr and should bc valid for thc pcriod of60 days bcyond thc datc of completion

of thc pcriod of agrccmcnt including warranty obligations as stipulated in para-22 ol
Financc Dcpartmcnt Officc Mcmorandum No. 4939ff, dtd,. 13.02.2012, towards

Pcrformancc Sccurity. In this rcgard, thc modcl Bank Guarantce format for pcrformancc

security is cncloscd at Annexurc-7.

8. Thc Bank Guarantcc shall be valid for thc entirc supply contract pcriod, subjcct to thc

tcrms and conditions in thc Bank Guarantee. At thc cnd ofthc contract pcriod thc Bank

Guarantcc shall bc rctumcd to thc bidder.

9. Thc Bank Guarantcc shall bc dischargcd i rcturned by thc Court upon bcing satisficd that

there has bccn duc pcrformancc of thc obligations of thc biddcr under the contract.

Ilowcvcr, no intcrcst shall be payablc on thc Bank Guarantec

10. In thc cvcnt of thc biddcr bcing unablc to abidc by thc tcrms and conditions ofthc contract

for whatcvcr rcason, thc Court shall rcvokc thc Bank Guarantcc.

11. In casc thc succcssful bidder is not able 10 execute thc work as pcr the agrecmcnt and

tcrms and conditions ofthe contract altcr acccpting thc samc, thc firm shall be dcbarrcd

from lurthcr participation with thc Court. Thc performancc sccurity submittcd by thc

bidder shall also bc forfcitcd and thc Court shall revoke thc Bank Guarantee

12. No rcqucst for extension of timc to bc intimated through thc work order shall bc allowcd

lor complction olthc work.

13. Thc applicants should rcmain in rcadincss 1o showcase and submit design for thc Annual

Report upon & its wcb vcrsion in short nolicc and upon l-rnalization of thc dcsign, thc
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required number of copies of the Annual Rcport & its web version shall be dclivercd at

the authorities place within the stipulated time as to be intimatcd in the work ordcr.

14. The successful bidder should also bc in rcadincss to carry/ out any last-minutc changcs in

the hard copy as well as digital copy of the Annual Report & its web version as would bc

dcsircd by thc Court.

15. The Annual report of thc Cou( shall bc dcsigncd and crcatcd in the digilal format in

addition to thc physical format. Thc applicants should have sulficient expcrlisc and

rcsourccs to design and create thc web vcrsion ofAnnual Rcport in digital format bcsidcs

dcsigning, printing & developing the samc in physical format within thc stipulatcd timc.

16. Thc raw cditablc design with ncccssary facilitics to cdit thc same should bc handcd ovcr

to the Court by thc succcssful bidder aftcr crcation ofthc digital copy ofthc wcb vcrsion

of Annual Rcport.

17. Thc lowest biddcr shall be awardcd with thc work of designing, printing & dcveloping the

Annual Rcport & its wcb vcrsion on such othcr lcrms and conditions as may bc fixcd in

this regard by the Court.

18. Thc biddcr having thc lowcst cvaluatcd hnancial bid (Ll) would bc considcr lor award of

tho contract subjcct to fulfilmcnt ofthc tcrms and conditions ofthis notice. Iligh Court of

Orissa rescrvss the rights to award thc work ordcr ofdesigning, printing & dcveloping thc

Annual Rcport & its wcb version to the second lowcst (L2) bidder in casc thc lst lowcst

(L1) bidder fails to complctc the work in accordancc with thc work ordcr. lf morc than

one participant in thc process is/are found to have quotcd thc same price, thcn the L1

biddcr shall bc sclccted through lottery. In casc thc lowcst biddcr is disqualificd aftcr

seleclion for any rcason, then negotiation will be madc with the sccond lowcst (L2) biddcr

for award ofcontract at L1 pricc. Ifthc ncgotialion wilh L2 biddcr fails, thc authorily shall

canccl the bidding proccss.

19. In the evcnt of filing of EOI by a single vendor or shortlisting of a single vendor on

complction of thc scrutiny proccss of thc EOI, thc mattcr shall bc dccidcd by thc

dcsignatcd committce on the basis ofthe definition ofthc single bid defined vidc Govt. of

Odisha Financc Department O.M. no. 18194/F datcd. 18.06.2025 as well as thc

instructions and procedures iaid down under thc dcfined provisions of sub rule (xxii) of

Rulc 204 of OGFR, 2023 (updatcd up to 2025) and subscquent amcndments vidc Gor..t.

of Odisha Finance Department O.M. no. l6832lF dated. 04.06.2025.

7



2O. The figurcs up to two dccimals shail be takcn into account in calculating thc quoted va}tre.

21. The cost for ihc additional pagcs over and above the declarcd tcntative pages per copy

exceedcd by 05 nos. shall be paid on the basis ofthe average cost (ofeach page) calculatcd

on the quotcd value taking into consideration the no. of copies and the no. of pagcs of

cach copy.

22. High Court of Orissa rcscrvcs thc right to makc any cnquiry to examine the correctncss

of thc slalemcnt made by the applicants.

23. All communication should bc addrcsscd to thc Rcgistrar (Judicial), Iligh Court of Orissa,

Cuttack,753002.

24. Qucrics may bc scnl to thc Regishar (Judicial), High Court of Orissa, Cuttack at c-mail

ID- (rj.ohc-od@gov.in).

25. All disputes arising out of this mattcr shall be subjcct to jurisdiction ol Courts at Cultack.

26. Any supprcssion or misrepresentation of facts by any applicant shall makc thc biddcr

liable for disqualification and action according to law.

27.Thc numbcr olicopics 1o bc printcd shall be communicatcd to thc succcssful biddcr at thc

timc ofissuance ofthe Purchasc Order. Any additional requircment, if ncccssary, shall bc

placed through a scparatc Purchasc Ordsr to thc succcssful biddcr, at thc samc pricc and

undcr the same tcrms and condilions as spccified in this noticc.

28. High Court of Orissa rcscrvcs thc right to amcnd or withdraw any of thc tcrms and

conditions mcntioncd as above or to rcjcct any or all tcndcrs without giving any noticc or

assigning any rcason thereof.

29. All intimations, corrigcndum and notifications with rcgard to this tcndcr shal1 bc

publishcd in thc Court's website. Ilcncc, biddcrs should rcgularly visit the websitc to

check latcst intimations, corrigendum and notifications regarding this tcnder.

Regis
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ANNEXURE.l

(Acceptancc ofTerms & Conditions Containcd in the Tendcr Documenh)

(To be submitled on the Letter head of lhe responding organization)

To

The Rcgistrar (Judicial),
High Court of Orissa,
Cuttack

Sir,

I havc carcfully gone through the Tcrms & Conditions containcd in thc Noticc No-

dtd. _rcgarding invitcs cxprcssion of interest from

cxpcricnccd and profcssional agencics for designing, printing & dcvcloping thc Annual Rcport ol'

thc High Court of Oissa,2024 & its web vcrsion.

I dcclarc that all the provisions of this Tcnder Documcnt arc acccptablc to us. I furthcr

ccrtify that I am an authorized signatory of my company and am, thercfore, compctcnt to makc

this declaration.

Signaturc and Seal ofthc Biddcr

Datc:-

Place:

I



ANliEXURE.2

(LEt'TER Ol- AUl'HORIZA'I't()N)

To,

The Registrar (Judicial)

High Court of Orissa, Cuttack

Sub.: Authorization of Rcprcscntativc

I / We, thc undcrsigncd, bcing thc authorized signatory / signatories of M/s
(supporting documcnt cncloscd), having its rcgistcrcd officc

at do hereby authorize

Shri/Smt. holdcr of Aadhaar No. (copy

cncloscd), to act as the authorized rcpresentative ofthe Agcncy for the purpose ofthis tcndcr.

Thc authorizcd representative is empowcrcd to:

I . Submit the bid/application and all supporting documcnts on bchalf of the Agcncy.
2. Sign, cxccutc, and submit all dcclarations, af[rdavits, undcrtakings, agrecments, and

other documcnts as may bc rcquircd in conncction with thc tcndcr proccss.

3. Rcprescnt the Agency bcfore thc EOI Inviting Authority and rcspond to any qucrics or
communications relating to the tendcr.

4. Irxecutc the agrccmcnt, if thc bid is accepted, and undertake all acts necessary for thc

duc pcrformancc ofthc contractual obligations on bchalfofthc Agcncy.
L/Wc hcrcby affirm and undcrtakc that all acts, deeds, statcments, dcclarations, and

documcnts cxecutcd or submittcd by thc abovc-named authorizcd rcprcsentativc in conncction with
this tcndcr shall bc dccmcd to havc bccn cxccutcd or submitted by thc Agcncy itsclf. IAVc furthcr
confirm that thc Agcncy shall bc lully rcsponsible for and bound by all acts and omissions ofthc
authorizcd rcprescntativc in rclation to this tcndcr and any contract arising thercfrom.

Thc specimen signature of thc authorizcd rcprcscntativc is atlcstcd below.

Spccimcn Signaturc of thc Authorized Rcprcscntativc
Signature:

Namc:

Dcsignation:

l-or and on behalf of M/s.

Signaturc of thc Authorizcd Signatory

Namc:

Dcsignation

Datc:

Scal ofthe Agency
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ANNEXURE-3

Declaration

(on the stamp paper of appropriate value in shape of affidavit from notary with respect to non blacklisting)

Dalc

Rcf/Tcnder

-l'o

The Rcgistrar (Judicial),

High Court of0rissa,
Cuttack

Sir,

ln rcsponsc to thc 'fcndcr Noticc No.

Ms. ,Mr. 

-, 

as thc IAVC

hcreby dcclarc that our organization is having unblcmished past rccord and was not dcclarcd

incligiblc for cormpt & fraudulcnt practiccs cithcr indcfinitely or for a particular pcriod

oftimc or has not bccn blacklistcd / dcbarrcd by any govcrnmcnt body, PSU or autonomous

institutions with regard to any work in thc past.

Signature and Scal ofthe

Authorized Rcprescntativc / person

Date:-

Placc:-

1',|



ANNB,XIIRE-4

DECLARATION

IOn the Biddcr's Letter Head regarding not having any pending criminal proceedings for any

criminal offencesl

I, do hcrcby dcclarc that thcrc is no criminal casc pending or culminatcd in conviction in any

Court of law against our company/organization or against thc Proprictor / Dircctor / Authorizcd Agcnt

of thc said Company/Organization.

Yours sinccrely,

Authorized Representativc
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ANNEXURE.5

(Applicant Details)

I Rcgistcrcd Name of thc vcndor

(a) Address of the Re stcrcd Officc thc vcndor

(b) Phone / Mob. No.

c( ) Fax / ll-mail
2 Addrcss of thc scrvicc centrcs

(a)

(b) Fax / Il-mail

3
Contact dctails of the rcprescntative authorized to make
communication with Orissa lligh Court

(a) Namc

(b)

G)

(d)

G)
o ization Dctails

Dcsignation

l'ax No

E-Mail ID
4

(a) Slatus (Private Limited company / Partnership / Proprietorship

(b) Registration no. and date

(") Year of cstablishmcnt as in Registration Ccrtificatc with pagc no

(d) Profilc ofthc organization with pagc no.

(c)
Thc list olin-housc printing, dcsigning and binding facilitics
with pagc no.

5 Othcr dctails
of GS'I Rc stration ccrtifi catc with no

(b) Copy ofPAN in thc namc ofthe organization with pagc no

(c) Copy of thc IJDYAM in support of MSMII status with page no

(d)

Copy ofthc auditcd balancc shcct and acknowlcdgcmcnt slips of IT
rcturns for thc I.'inancial ycNs 2023-24,2024-25 and,2025-26 with
page no.

6

Dcclarations of the biddcr as pcr Anncxure-1, 2,,3,4,,5,6&7
with pagc no.

13
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ANNEXURE-6

(Dcvcloping dcsigning & layout typc sctting & proof rcading, formatting printing,
binding & finishing and dclivery ofthc Annual Rcport ofthc lligh Court of Orissa for

the year 2026 & its web version)

1) Designing of Annual Report

o photography

. Digital Convcrsion for wcb

o printing

r Matt Lamination on cover & dust jacket

. UV, Embossing on cover & dust jacket

. Hardbound with bookmark

2) PrintingSpecification

o Mattcr Art Papcr

o l,-our-color offset printing

o Papcr-130 GSM (inncr)

r Dustjackct in 170GSM board

. Slip in casc board (thick board-300 GSM)

3) Quantitativc Parameter Specification

o Estimated page count - Approximately 350 to 400 no of pages)

o Quantity - 350 nos. ofhard copies

r Languagc - English

. Size - ,A.4 Size

. Layout - Concept crcation, Layout & tcxt

formatting and high-resolution data

visualization (Charts, tablcs and

infographics)

. Paper Quality (lnsidc

and covcr) & Binding - As indicatcd above
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ANNI,IXUR-ll-7

Model Bank Cuarantce Format for Pcrformancc Sccuritv
To
Thc Rcgistrar (Judicial),
Orissa High Court, Cuttack

WHEREAS......
. . . . . . (name and address of thc publishing unit) (hereinafter called "thc vcndor")
has undcrtakcn, in pursuancc of work/ purchasc ordcr no... .... ... .. ...... daled

to supply ... nos. of Annual Rcports (hcrcin aftcr
callcd "thc contract") to thc Rcgislrar (Judicial), IIigh Court of Orissa, Cuttack.

AND WIIIIRIIAS it has been stated in thc said work/ purchasc ordcr that
thc vcndor shall furnish a bank guarantcc issucd by any Bank as stipulatcd in
l'inancc Dcparlmcnt Circular No. 22857lF, Dt: 19.08.2021 of Govt. of Odisha for
thc sum spccificd thcrcin as pcrformancc sccurity for compliancc with its
obligations in accordancc with thc work/ purchasc ordcr;

AND WHEREAS we ................. (name and addrcss of Bank) have
agreed to give the Vendor) such a bank guarantce;

NOW TIIEREI'ORE wc hcrcby affirm that wc arc guarantors and
rcsponsiblc to you, on bchalf of the vendor, up to a total of .. ............. .. .......

.. . . . .. (amount of thc guarantcc in words and
figures) and wc undcrLakc to pay you, upon your first writtcn dcmand dcclaring
thc vendor to bc in dcfault undcr thc contract and without cavil or argumcnt, any
sum or sums within thc limils of(amount ofguarantcc) as aforcsaid, wilhout you
nccding to provc or to show grounds or reasons for your dcmand or thc sum
spccificd thcrcin.

Wc hercby waivcd thc ncccssity ofyour dcmanding thc said dcbt from thc
vcndor before prcscnling us with thc dcmand.

We furthcr agrcc that no changc or addition to or olhcr modification ofthc
tcrms of thc contract to be pcrlormcd thers undcr or of any of thc contract
documcnts which may bc madc bctwccn you and the vcndor shall in any way
rclieve us from any liabilily undcr this guarantce and we hercby waived noticc of
any such changc, addition or modification.

This guarantcc shall be valid until thc ..... day of .........,
20......Our.......... branch at
(Name & Addrcss of the .............................* branch) is liablc to pay the
guarantccd amount dcpcnding on thc filing of claim and any part thcrcof undcr
this Bank Guaranlcc only and only ifyou scrvc upon us at our.....
branch a writtcn claim or dcmand and rcceivcd by us at our
branch on or bcforc Dt....................othcrwisc bank shall bc dischargcd of all
liabililies undcr this guarantcc thcrcaftcr.

(Signaturc of thc aulhorizcd orrccr o[ thc Bank)

Name and designation ofthe officer

Scal, namc & addrcss of thc Bank and addrcss ofthc []ranch
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